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Misc (9rl) Bait Case No 627.of 2022

(Present: N. Goswami, Addl. Sessions Judge (Fl-C), Sonitpu[ Tezpur.)

L2-L2-2022

This is a petition filed u/s 438 of CrPC, with

prayer for an order to release accused/petitioner

Gokul Dey on bail in the event of his arrest in

connection with Tezpur PS Case No. L206122 u/s

4201376 of IPC.

The called for case diary has been

received.

I have heard the learned Counsel for the

accused/petitioner and also the learned Addl PP for

the State.

The facts of the case, in brief, are that on

05-11-2022 an FIR was lodged by one Shuli

Chakraborty at the Tezpur PS stating therein that she

had a love affair with the accused Gokul Dey for

about 5 years. The accused works at RPF and

presently working at Silapothar. The informant also

had physical retationship with the accused. Thd'

accused promised to marry the victim and though he

is willing to marry the informant, his family members

are against her marriage with the accused and they

are also torturing her mentally.

Based on that FIR, Tezpur PS Case No.

1206122 was registered u/s 4201376 of IPC. The
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accused/petitioner is under the apprehension of

arrest.

It has been submitted on behalf of the

accused/petitioner that the accused/petitioner Gokul

Dey works as a Head Constable in the NF Railway

and presently posted at Silapothar. In the year 20Lg

he was at Tezpur when he came across the informant

Shuli Chakrabofi, who was a divorcee, and they

became closed friends and also had consensual

physical relation. Later on, when the accused was

posted at Silapothar, the informant became insecured

and she started chasing the accused and disturbing

him.

The contents of the ejahar prima facie

reveal that the informant had a voluntary physical

relation with the accused and that the accused is

even willing to marry the informant. As such, the

offence uls 376 of IPC is prima facie not made out.

The accused/petitioner is a service holder and he is

not likely to abscond if he is granted bai!. '

Considering all these aspects, it is hereby

directed that in the event of his arrest, the

accused/petitioner, namely, Gokul Dey shall be

released on bail of Rs.30,000/- with one surety of like

amount to the satisfaction of the IO. The bail is

subject to conditions that :
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of.

1. The accused/petitioner shall make

himself available for interrogation by

police as and when required.

2. The accused/petitioner shall not make

any inducement, threat or promise to

any person acquainted with the facts of

this case so as to dissuade him from

disclosing such fact to the Court.&

3. The accused shall not leave India

without prior permission of the Court.

Inform accordingly.

Return the case diary.

With this order, this Misc case is disposed

-S {-
Addl Sessions Judge(FTC),

Sonitpu6 Tezpur


